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ACT No. XXI or 1886.

Passep BY THE GoVERNOR GENERAL OF INDIA 1N COUNGIL,

/Zi’ec;z'ved the assent of the Governor General on the 94t}
: ; September, 1886.) -

An Act to declare certain allowances collect-
ively known as Oudh Wasikas to be pen-
sions within the meaning of the Pensions "

Act, 1871, . o

WHEREAS, on the death of Her Highness the

Bahu Begam, His Highness the Nawidb Vagzir
of Oudh-delivered to the British Government a sum
of money with intent that the interest accruing
thereon should, in compliance with the wishes of Her
Highness the Bahu Begam as expressed in a Deed of
. Deposit executed by her in the year 1813, be applied

by the British Government to the payment of certain
pensions, which pensions are known as the Amanat
Wasikas; : :

And whereas in the year 1818 the said Govern-
ment guaranteed the payment of certain pensions .to
persons connected with the Khas Mahal of Her High-
ness the Bahu Begam, which pensions are known as
the Zamanat Wasikas ; ' : '

~ And whereas, in the years 1814, 1825 and 1838,
loans, known respectively as the 1st, 8rd and 6th
Oudh loans, were made by the Rulers of Oudh to the
‘Honourable the East India Company with intent that
the interest aceruing thereon should be applied by

the said Government to the payment of certain pen-
- sions, which pensions are known as the Loan Wa.

sikas ; : :
And.
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And whereas the Amanat, Zamanat And Loan

 Wasikas have been regarded as pensions to which the

Pensions Act, 1871, applies, and rules respecting them
have been made and pubhshed under section 14 of
that Act;

And whereas, since the maklno' and publication of -

the rules, doubt has been expressed whether the said

Wasikas are pensions within the meanlng of the Pen-
sions Act, 1871;

And whereas it is exped1ent to declare them to be
pensions within the meaning of that Act;

It is hereby enacted as follows :—
1, This Act may be called the Oudh Wasikas Act,

2. The allowances respectively known as the
Amanat Wasikas, the Zamanat Wasikas and the Loan
‘Wasikas are pensions within the meaning of the Pen-

sions Act, 1871, and that Act shall apply to them as
if they were pensions of the classes referred to in sec-

tions 4 and 11 of that Act.
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